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19,7,1990, @

Present: Shri S,K. Sawhney, counsel for the applicant,
None for the respondents,

Heard, Issue notice to the respondsnts on admission
and interim relief, returnable on 10.8.1990,.
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6. 1990 | ‘ o NG,

Present ¢ Shri S.K; Sawhney, counsel for the applicant,

None for the respondents despite service,
. i?\;ue _ '
Hb;!&eard the learned counsel for the applicant who

én el o
submits that since the test which he was required to takej
is already over, _'rmay be allowed to withdraw this applie-

/

cation with afliberty to file ﬁ/fresh application, According
1y ‘OA No.272/90 is dismissed as withdrawn.
The applicant may file g fresh application, if he so

wishes in accordance with law.
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